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Emplsyment of Local Talent in Kudre-
mukh Project

#3226, SHRI K. LAKKAPPA: Wil
the Minister of STEEL AND MINES
be pleased to siate:

(a) whether the Kudremukh Project
is 10t absorbing  the Jocal talent to
meet the emplovment needs c¢f the
Project; and

(b} how many persons nelonzing (o
Karnataka have so far been en.ployed
in the Kudremukh Proiect in diilerent
cafegories?

THE MINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK; : (a)
The Kudremukh Iron Cre Company
Limited is providing emgployment to
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the local people, to the maximum ex-
tent possible, within the framework
of the recruitment policy applicable
to the Central Government Undertak-
ings.

(bh) Statistiecs of emp]oyee: on ihe
basis of their regional erigin are .ot
maintained in Central Government
Undertakings according to the Gov-
ernment policies laid down over ihe
last ien vears.

SHRI K. LAKKAPPA: The hon
Minister. in his reply, has mainiain cd
{he tradition of keceping teir Years
policies. He will also continue if. I can
understand from his aswer that he is
not following any new policy at all. It
is a very important question. I am not
subscribing to the views of ‘scns of
the soil’ theory. But the Kudremukh
Project is operating in a very big way
in Karnataka State, Literacy hux ¢one
up in the last so many Yyears. There
arc a large number cf unemeglovad
Diploma-holders, Engineors, Graduates
and Under-graduates roamin; in
search of jobs. When there ar> talent-
ed people available in Karnataka State,
they are not being absorbed in the
Kudremukh Project. The Managing
Director and other Officers, are bring-
ing even cooks from other States.
Even for the third ciass and feurth
class jobs, the local peonle zre not
being employed. Will the Minister
conduct an enquirv as f{o why the
talented pecople of WKarnataka State,
who are on the list of Employment
Exchanges and who have applied for
jobs have been denied and the reas~ns
for such denial? What is the capacity
or the employment notential of the
Project? Will the Minister give a sre-
cific and categorical answer?

MR. SPEAKER : You will have to
answer only the question and not the
other part.

SHRI K. LAKKAPPA : Why not?
Let the Minister give a complete and
satisfactory answer. Let him give fuil
details.
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MR. SPEAKER : He is a very com-
petent Minister and he knows it.

SHRI BIJU PATNAIK: Mr, Speaker,
Sir, the hon. Member knows very well
that recruitment to class III and class
IV posts are always done through the
local employment exchanges. As far
as the cook is concerned, I do not
know, whether they cook or some-
body's cook has been brought irom
his home.

SHRI K. LAKKAPPA: You are
sitting here and you do not know how
they are operating.

SHR] BIJU PATNAIK : If the hon.
Member wants to suoply this, I am
sure, the House will welcome it.

SHRI K. LAKKAPPA : T have just
given an example that even cooks are
brought from other States.

SHRI BIJU PATNAIK: I do not
know about cooks. T have no such in-
formation. But surely a higher grade
Officer can take his personal servant
and I do not think neither the House
nor vou will deny it. As I said, re-
cruitment to class III and class TV
categories is done through the local
emploeyment exchanges, That is the
rule laid down for the Central Gov-
ernment Undertakings.

MR. SPEAKER : ITe wants to know
whether you are following the rule.

SHRI BIJU PATNAIK : As rcsards
the Scheduled Castes and Scheduled
Tribes, according to the directives
given by the Central Government,
their quota has to be filled up in any
case. We are trying to do our best.
As for the persons from Karnataka,
the Projectis in such an areathat not
manv people outside Karnataka want
to go there I do not think the hon.
Member should have any fear that
people are rushing to Karnataka. They
are not rushing, Local people, by and
large, are employed.

SHR] K. LAKKAPPA : In view of
the unsatfsfactory answer given by the
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Minister, I am asking another question
arising out of the reply—incomplete
one—in view of the large scale dis-~
satisfaction among unemployed people
of Karnataka State including the Sche-
duled Castes and Scheduled Tribes and
in view of the violations of the crite-
ria laid down by the Government of
India in regard to filling up of jobs,
will the Minister, in addition to con-
ducting a full-fledged enquiry, consti-
tute a Committee consisting of Mem-
bers of Parliament from harnataka
State to lay down certain guidelines
for recruitment, in the Project? If
necessary, will he also constitute a
committee consisting of the pcople
who are democratically functioning, if
he has got a belief in democracy and
in this parliamentary forum? Will the
Minister sec that an impartial enquiry
is conducted and all the anomolics ore
removed and that the Project abror:.
all talented people of Karnataka State
and al-o sec that the criteria laid down
by the Central Government are ful-
filled?

SHRI BIJU PATNAIK: Out of Mr.
Lakkappa’s speech, T was tryine to
search for the question.

MR SPEAKER: Why don't vou take
him with you once when you go to
Kudremukh and show him what it is?

SHR! BIJU PATNAIK:- I solemnly
promise tn take him with me when
I go to Kudremukh,

MR. SPEAKER : He wants to know
whether you will hold any enquiry
into the matter.

SHRI BIJU PATNAIK: On what
matter?

SHRI K. LAKKAPPA: Will the
Minister consider constituting a Com-
mittee to lay down certain guidelines
for recruitment purposes?

SHRI BIJU PATNATK: I can rea-
lise that Mr. Lakkappa is trying to
build up grounds fer (Heg elections.
After the elections, certainly we will
have a Committee.
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SHRI K. A, RAJAN: Normally in
such Projects, there are certain works
given on contracts, 1 would like to
know whether any guidelines have
been given o those contractors in this
regard?

SHRI BIJU PATNAIK: That is not
possible,

SHRI K. MALLANNA: The answer
given by the hon. Minister is very
vague. The local talented peon.e are
no being absorbed. What he said in
the House is absolutely false. . apart
from that thing......

MR. SPEAKER: Don't use such

expressions.

SHRI K. MALLANNA: The fact
is that local talent has not been ab-
sorbed, Apart from this, the physi-
cally handicapped, the scheduled
castes and scheduleq tribes and other
such special categories of people, who
are not entitled to employment ur:
not given any opportunity. May I
know what is the action taken to
ensure the appointment of these alc-
gorics and whether he will give a
categorical assurance that their infe-
re~ts will be protected?

SHRI BIJU PATNAIK : Unless the
hon. member withdraws the word
“false’, I will not answer it.

MR. SPEAKER: He must with-
draw that word.

SHRI K. MALLANNA : T withdraw
it.

MR. SPEAKER : He has withdrawn
it.

SHRI BIJU PATNAIK: Either the
hon. member wishes to elicit informa-
tion from fhe Government or he wish-
es to make a speech. Let him make
his choice. About the physically han-
dicapped, we have taken a decision in
the government only three months ago
to try to give them employment wher-
ever possible, Handicapped people
can only be given employment in cer-
tain categories of work, Obviously in
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the mining industry, physically handi-
capped cannot be employed. Whcre
they have to dea] with machines ana
equipment, they cannot be employed.
At best perhaps they can be used in
areas like office work. This project is
still at the construction stage. When
the project starts operation, I am
sure this will be considered. I thank
the hon. member for making thks
suggestion,

DR. KARAN SINGH: It is not cor-
rect to say that physically handicapped
people cannot work in factories. It
is well known all over the world that
they are employed in factories. Even
in Delhj in Faridabad, they are empm
loyed in operating machines which
require only manual work. Many
paraplegics, people who have lost their
legs and ex-servicemen can be
employed. Please do not confine them
to office work. If you take an enligh-
tened view of the matter, you can
employ them:.

SHRI BIJU PATNAIK: I have no
doubt about that but here you nave
to complete the job on a high penalty
basis.
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SHRI BIJU PATNAIK: Does the
hon. member mean o say that Biharis

will not get any work in Caleutta or

no people from Bengal should go and

work in Bihar?

SHRI D. N. TIWARY:: I have said

that the assertion that local people

from the local 2xchanges are taken for

employment is not a fact. Even for
Grade IV posts, people are brought
from outside and put in Bokaro, and
other places mn Bihar,

MR. SPEAKER: We are on Kudre-
mukh now

‘" SHRI A R. BADRI NARAYAN: In
view of the vehemence of the supple-
mentaries of Shr Lakkappa and the
pognancy of the feelings of the peo-
ple of Kirnataka, will the hon, minis-
ter satisfy himself that justice has
been done to the people of Karnataka
in the matter of appomtments in
Kudremukh pi1oject?

SHRI 31JU PATNAIK Justice has
been coue and wi'l continue 10 be
done.
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